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F.C.I, groundnut seeds and other seeds must 
be purchased from the farmers at very 
reasonable prices and they should stock it. 
Those groundnut and other oil seeds should be 
brought in the market in tha month of June, 
for extracting oil from these oil seeds. Sir, in 
the month of September, 1986, the vanaspati 
oil was sold at Rs. 27. per kg, and if this time, 
proper remedial steps are not taken, it will go 
beyond Rs. 35. per kg. and as such, 
Government must plan its import policy in 
respect of edible oils right from now and 
purchase from the farmers oil seeds at a very 
good prices and stock it. Thank you. 

  REFERENCE     TO     THE. RISE      IN 
PRICES     OF      VANASPATI AND 

EDIBLE   OILS 

SHRI JAGESH DESAI (Maharashtra): Mr. 
Chairman. Sir, I am very much thankful to you 
for allowing me to mention a situation of rising 
prices in vanaspati and groundunt oil. Sir, 
during the . last year, in the month of May also, 
through a similar special mention, I had 
cautioned the Government that if proper action 
is not taken, the prices will rise to such an 
extent that the Government will not be able to 
make oil available for the use of common man 
at a very reasonable price. Sir, what has 
happened? This is the period when arrivals of 
groundunt seeds in the market is maximum. In 
spite of that, the prices are going up everyday. 
Sir, the prices have gone up by 22 per cent from 
Ist December, 1985 to Ist December, 1986. 
Similarly, in the case of vanaspati, the prices 
have gone up by 33 per cent in one year. The 
vanaspati price have gone up by Rs. 2 per k.g. 
only in one day. Sir, this a situation. We want to 
give remunerative prices to the farmers. The 
Government policy is to import as less edible 
oils as possible. We agree with that. But I fear 
that the businessmen and other people will 
hoard the stock and they will bring it in the 
market, in the month of June when there will be 
acute shortages and as such, I request the 
Government that through the Marketing    
Federation    and through the 

REFERENCE TO THE NEED TO 
ESTABLISH PARITY OF ASSISTANCE 
BETWEEN DISPLACED SETTLERS AND 
TRIBAL FAMILIES IN DANDAKARANYA 
PROJECT 

SHRI BASUDEV MOHAPATRA (Orissa): 
Mr. Chairman, Sir, I would like to draw the 
attention of the Government through you to a 
small problem of the State of Orissa. In the 
Dandakaranya Project Area, displaced 
persons as wellas landless tribal families were 
settled down in consultation with the State 
Government. But Dandakaranya Authority 
could not agree to render financial assistance 
to the tribal families. As such, a Committee 
was appointed by the Dandakaranya 
Authority to finalise the matter. After much 
discussion with the concerned State 
Governments, the committee recommended 
for parity of assistance between D.P. settlers 
taken by the D.D.A, and Tribal settlers taken 
by the State Government. The parity of 
assistance would be for D.P. family Rs. 
10,000 and for Tribal family Rs. 7,000 per 
annum. 

The State Government from time to time 
has been requesting the Government of India 
for 'approval of the pattern of family 
assistance, for the Tribal families. 
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But the Government of India has not ac-
corded any approval of the said proposal. As 
a result, the Tribal families settled in the area 
do not get any financial assistance. 

Therefore, Sir, I would request the hon. 
Minister for Home to expedite the approv- in 
the matter so that poor Tribal families would 
be benefited by getting their fin&nci'al 
assistance. Thank you. 

REFERENCE TO THE NEED TO 
IMPLEMENT "YOUTH PARLIAMENT" 
PROGRAMME    THROUGHOUT INDIA 

 
Substituted as ordered by the Chai. 

MR. CHAIRMAN;   Don't record    the 
name. Please say ''some Members." 


